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SECOND WAGE BOARD RECOM-
MENDATIONS FOR SUGAR INDUS-
TRY BILL

by SHRI D. K. PANDA—

15.08 hrs. i

MR. DEPUTY-SPEAKER: Now,
we take up further consideration of
the Bill moved by Shri D. K, Panda
to provide for the implementation of
the recommendations of the Second
Wage Board for Sugar Industry. We
had allotted 2 hours for this Bill and
we have taken 1 hours 25 minutes.
Nobody was on his legs on the last
occasion. If nobody else wants to
speak, I will call the Minister.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): I must congratulate
that the Ministry, in their wisdom,
had introduced this Wage Board
which is a welcome measure.

The point 1 want to put forth before
the House and the Minister is that
this Wage Board recommendations
which came into force in on 1.11,1069
are being implemented very slowly.
In Orissa it was implemented in 1070
though it came into force on 1.11.1969.
In some other States, it was imple-
mented in 1972 and in some others in
1971. Therefore, if the Government

clazs, they
mentation uniformly from the year
1980. Now, it is going to come to an
Therefore, 1 would

1 kmow the Government may say
that the sugar industry has not  the
capacity to pay the errears  You

ecommendationg for

and in some States two years after
that. What I would submit is that the
workers shoulq get the benefit from
the year when it came into force, that
is to say, from 1st November, 1961.

It has been a matter of commitment
with us in the All India Congress
Committee and the Government that
the sugar industry should be natioral-
ised. Even the Minister with all
of us was very much enthused in the
Bombay session over the decision to
nationalise sugar industry. I would
request the Minister, in view of this
commitment, that the Government
should take up this matter very se-

matter without any further delay.

Also the Minister should place be-
fore the House the Bhargava Com-
mittee’s Report who have gone into
the whole question. I would ask: why
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opportunity

ment should also give
what extent they can
policy of the Congress to nationalise
the sugar industry.

With these words I close.
I hope that the hon, Minister will

reply to all the points which I have
raised. Thanks you.
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MR. DEPUTY-SPEAKER: You wil]
have your right reply. Shri Dinen
Bhattacharyya,

SHRI DINEN BHATTACHARYYA:
(Serampore): It is a very important
Bill concerning not only sugar fac-
tories, This relates to the whole

policy of the Government. Wage
Boards after Wage Boards have
given recommendations. They are

not implemented by factory owners
Government had come forwarg say-
ing that op this question they will
make g legislation so that wage board
awards will be made compulsory on
such matters where it is recommend-
ed. Here in this case the recommen-
dation wag given on 8-7-1970 Ths
ig to be implemented from 1-]11-68.
In many cases 1 know the sugar mill
owners did not implement it in spite
of the repeated representation of
trade unions They never, on their
own, implemented it unless compelled
by strike action or come other :lirect
action by sugar factory employees
In some cases this is Iimplemented
from 1970; in some cases from 1971
and in some cases from 19872. In Orlssa
there is one Ralgada factory; where
it has not yet been implemented
where vour Nandini Satpathi iz the
Chief Minister and Mr. Panda has
brought the Bill. He iz m alliance
with the Government, But still it has
not yet been implemented there

SHR! CHINTAMANI PANIGRAHI:
1 request that Dinen Babu should not
try to break the alliance.

SHRI DINEN BHATTACHARYYA:
1 did not break: it broke of its own
accord in West Bengal.

MR. DEPUEY-SPEAKER:
your alliance is not so bitter.

SHRI DINEN BHATTACHARYYA:
So, my point is that the Minister
must take very serlously. From 1060
this has to be implemented. But, the
poor workers of Orlssa are not getting
that. Why cannot the arrears be paid

I hope
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to them? You are now bring forward
some ordinance freezng the wage
throughoui the country. Now, the
workers will not get their full Dear-
ness Allowance. Fifty per cent of it
wil] go into the pocket of Govern-
ment Op the other hand. the prices
will go up. It is u clear case here
that Government must bring in all
the emplo r io-gether,

MR. DEPUTY-SPEAKER: Mr.
Bhattacharyya, how, does it go to the
1 ocket of the Government?

SHRI DINEN BHATTACHARYYA:

It does not either come to your
pocket,
MR DEPUTY.SPEAKER: 1 think

the Government has only impounded
this money. This money will not be
used for the productive purpose. How
does 1t go to the government pocket?
You will kindly update wyour
information.

SHR! DINEN BHATTACHARYYA:
My next poiunt is this. The other hon
Member from the Congress Bench,
Shri Ponigrahi, a progressive Mem-
ber from the Congress/Party, raised
a very periinent point Why don't
you bring out that Bhargava Com-
mittee Report? Why are you fup-
pressing that report? Tf that 1
brought eut, certain fact. will be re-
vealeg as to hhow these suger tycoons
are exploiting the sugarcano growers
the workers as well as the consumers
to the tune of Rs. 50 to 60 lakhs.
Sugarcane growers and millowners
do not pay any Intercst year after
year, The Government is callous and
they do not take any action. The con-
sumers are exploited, the workers are
exploited. They create scarcity which
13 not real but it is created by the
sugar barons and the government
goes on merrily; they do not take
effective steps to stop this plunder
practised by the sugar magnates.
That is why the question comes, why
don't you nationalige the sugar in-
dustry as a whole? 1 have seen that
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in sotie caved of the sick-mulls, the
Government comeg forward and sp-
plits that Act—Industries Develop-
ment and Regulations Act and even
takey over the management of those

sick mills by paying for the junk'

maschines crores of rupees. Actually
their cost: will not be more than
Rs. 40 to 50 lakhs. They spent a lot
in U.P. elections.

SHRI P. M. MEHTA (Bhavnagar):
Their depreciation is zero,

SHRI DINEN BHATTACHARYYA:
8ull, the Sugar millowners, whenever
they face the people in election, pay
crores of rupees to the Congress. That
is why you are hesitant to bring
forward the Bill to nationalise the
sugar industry.

SHRI G VISWANATHAN (Wandi-
wash): Why should it not be left to
the cooperative society?

SHRI DINEN BHATTACHARYYA:

No please. It should be nationalised.
Let us experimeht it. Let them do
this first. {

My point is very very clear that
nationalisation alone will help us
because the internationzl price of
sugar is going higher and higer. The
sugar factory owners are getting
more money by exporting the sugar
they are enjoying the full benefits.
The nation is getting pothing. 1
these sugar factory owners are be
allowed to sell sugar at an exhorbi-
tant price in every part of the coun-
try and they are making crores of
rupees as their annual profits. That is
anothey reason why so much black-
money has got amassed. You will not
be able to solve this problem of
black-money by issuing ordinances.
8o, you should ask these sugar fac-
tory awners to implement the recom-
mendations with retrospective effect.
My bumble suggestion is please do
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not deprive the workers and the
cane-growers and do not allow the
sugar magnates to fleece our country
as they are doing now.

MR. DEPUTY-SPEAKER: Before
we proceed further may I point out the
scope of the Bill is dnly in respect of
certain recommendations of the Wage
Board relating to the wages of the
workers in the sugar industry. We
need not go into the whole question
of sugar industry as to how it is
being exploited and what should be
the policy. That is a much bigger
question,

Now, I would lke to know the
Pleasure of the Houses. ] see¢ the slips
keep on swelling 1 front of me and
we have a little time. We hag allot-
ted thirty-five mmutes out of which
15 minutes are already over and we
have 20 minutes more allotted time
left What you want to do? If you
take five minutes each then we may
manage and exceeq the time fixed by
Just a little. ‘

SHRI DINEN BHATTACHARYYA:
Why don't you extend the time?

MR DEPUTY-SPEAKER: The
other Bills are here and, as such, some,
kind of a via media a balance, has to
be struck,

SHRI M. RAM GOPAL REDDY
(Nizamabad), Mr. Deputy-Speaker,
Sir, the five minutes which you have
given to me quite sufficient to express
my ideas.

Sir, sugar industry is a prosperous
industry ang this prosperity goes 1o
cane-growers and also to the labour-
ers work.ng in the factories. For the
last geveral years we have seen the
workers in sugar industry have never
gone on strike. They have beeny
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working hayd. That was why our
production which wag only 10 lakh
tonnes in 1951-32 went up to 45 lakh
tonnes, which means an increase of
450 per cent. This is certainly due 10
the CGovernment policies, the work-
ers’ loyalty and the canegrowers'
effort to grow more cane. So far as
the sugar Mmagnates are concerned,
tiiey have been meking a lot of
money, After the wage board award
was given in 1968, almost all the co-
operative sugar factories, with the
except of one or two, almost I35 in
number have faithfully implemcnted
the wage board recommendations,
When even the Government are im-
plementing the Pay Commission’s re-
port, I do not know why the sugar
factories, especially the private ones,
are not implementing it: If they are
not going to implement it, there is
the danger that the workers may go
on strike, Of courge, 1 have been
spesking always pgainst strikes, but
on this occasion, if 1 would say that
if these sugar factories do noi imple-
ment the wage board recommendations
made in 1989, the workers can legiti-
mately go on strike and they have
got the right to go on strike.

Now, the crushing season is com-
ing, ang from October, 'many factories
are going to start crushing:; It is the
duty of the Government to see that
the sugar factories which have been
evading payment of wages according
to the wage board recommendations
must be forced to pay the same;
otherwise, the licence to start crush-
ing must be stopped: If they still do
not listen to this, Government should
take over such sugar factories: After
all there were many eminent persons
on the wage board, from the side of
labour, the canegrowers, the indus-
trialists etc. In spite of that, we find
that the recommendations are not
being implemented. I am also the
chairman of a co-operative sugar fac-
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tory and I know that thege regom-
mendations are very very mild, When
the sugar factorles are making very
huge profits, why should they not pay
the wagas to the labourers as.reco-
mended? |

Therefore, 1 woulll request the
Deputy Minister who is véry prémis-
ing and who is very dynamic to see
that the amount is paid with retros-
peciive cffect and with interest at the
rate of 12 per cent. This interest 1is
also very important. because they
have no right to keep that moncy with
them and utilise it elsewhere for their
own profit. The workers haev al-
ready lost heavily, and moreover, as
we have seen, the value of the Tupee
has also been eroded. For the last five
years we have seen that the real
value of the money hag gone down
Therefore, the interest must be cal-
culated and must be paid before the
atart of the season. If any factory
refuse to pay, Government should
immediately take it over, so that the
workers 'may work very hard and may
reach a production of 70 lakh tonnes,
during the Fifth Plan. We are making
very huge profits when we export
sugar for the first time, and we are
getting about Rs. 5000 per tonne or
Rs, 500 per bag. This is a very good
season and we should not miss this
opportunity to increase production.

*SHRI J. MATHA GOWDER (Nil-
giris): Mr, Deputy-Speaker, Sir, I rise
to support whole-heartedly the Bill
of Shri D. K. Panda and wish to say a
few words on the same. The prin-
cipal provision of the Bill is that the
recommendations of the Wage Board
should be made statutorily binding on
the sugar-mill owners so that they
could be implemented. The centiral
purpose of this Bill is that the sugar-
mill owners must be brought within
the ambit of a statute, which will
enable the Government to proceed
against such sugar-mill owners who
do not implement the recommenda-
tions of the Wage Board.
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8ir, the first Wage Board was set
up some time in 1957 and it took 14
long years for the Government to
realise that the Wage Board recom-
mendations were not going to be im-
plemented  expeditiously. During
this period of 14 years, the sugar-
mill owners had been fleecing the
workers, the consumers and the sugar
cane growers. The sugar-mill owners
have been able to augment their pro-
duction substantially with the sweat
and blood of the workers who have
not been paid their legitimate dues.
The price of sugar has been going up
at regular intervals which the consu-
‘mers pay through their nose. The
sugar-mill owners have also been
deceiving the sugar-canc growers,
The present arrears gdue from the
sugar-mill owners to the sugarcane
growers amount to about Rs. 54
crores. I am sorry to say that the
Government continue to remain a
silent spectator of this kind of multi-
pronged exploitation of the  sugar-
mill owners,

Sir, there are about 238 sugar fac-
tories in our country. with an instal-
led capacity of 44 lakh tones, It is
anticipated that during 1973-74 the
production would be about 40 lakh
tonnes, In this year. the total
foreign exchange earnin: on account
of export of sugar has been estimated
to be Rs, 50 crores. The pathetic plight
of lakhs of sugar workers whose
lubour brings to the public exchequer
Rs 50 crores in foreign exchange re-
quires to be probed by the Govern-
ment of the day. In the cement in-
dustry and in machine-building in-
dustries the recommendations of the
Wage Boards have been implemented
But the condition of sugar-workers
seems to be worse than that of the
Jandless agricultural labour in our
couniry., Barring the sugar workers,
other industrial workers get housing,
medical facilities etc. But the Gov-
ernment 'seem to be uncomcerned

Recommendations for
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about the sugar-workers 1in this

country.

I want to impress upon the Gov-
ernment that whatever has been
stated about the sugar workers is not
the political pleading of Opposition
Party members here. The hon. Mem-
bers belonging to the ruling party,
while participating in the discussion
gon this Bill during last session, have
condemned the sluggish attitude of
the Government so far ..s the problems
of the sugar workers are concerned.
Shr; B. V.Naik Shri Narsingh Narain
Pandey, Shri Darbara Singh and
some others have categorically stated
that the Government's sugar policy is
wrong. They have specifically poin-
ted out that the condition of the
workers in the sugar industry needs
great improvement. They have st-
ressed that if the Government want-
ed more production they should give
greater incentives to the sugar -wo?k-
ers. Al] the pleas of the ruling
party members have fallen on the
deaf ears of the Government I have
no hesitation in saying that the Gov-
ernment are in league with the sugar-
mill owners so far as fleecing of the
sugar workers is concerned. I make
bold to say that the Government are
guilty of being partisan in this matter.
There is widening gap before profes-
sion and practice of this Government.

From the year 1989 onwards we
have been hearing on the Congress
Party platforms that the sugar in-
dusiry would be nationalised. 1In
the regent Uttar Pradesh Assembly
elections, most of the Congress Minis-
ters both at the Central and State
level were emphasising the emergent
need for nationalising the sugar in-
dustry. They were all shedding crp-
codile tears for the sugar 'workers.
But the Government of India
have not moved their little finger
towards nationalising the sugar, In-
dustry. T will not be out of the mark
it I say that the ruling party agd the
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Government do not want to annoy the
sugar barons who are their backbone
in the matter of meeting their election
expenses, ' After all. the workers
can only produce scomething more,
The workers can never substitute the
sugar-mill owners in financing the
Congress Party elections. This ex-
plains the hal¥ing half-hearted and
hesitant steps being taken by the
Government either in resolving the
problems of the sugar workers or in
helping the sugarcane growers to get
back huge sums of money due from
the sugar-mill owners

In Spetember, 70 the Government
constituted a high-level Commission
to enquire into the sugar industry in
a comprehensive manner. On 27-2-
1974 this Commission has presented
its well-considered Report to the
Government. But so far the Gov-
ernment have not placed a copy of
this Report on the Table of this
House. I wonder what stands in the
way of the Government discharging
this legitimate and bounden duty. Is
it because the Commission has re-
commended immediate nationalisation
of sugar industry without compen-
In the second interim Re-
port submitted by the Commission.
the question of nationalisation of
sugar industry has been dealt with
by the Commission in great detail.
But the Government have not yet
broken their vow of silence on the re-
commendations of this Commission,

Sir, the position in the sugar indus-
has become so critical that. unless
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I would like to know why the Govern.
ment have never thought it appropri-
ate to promulgate a presidential Ordi-
nance for the recovery of arrears of
Rs. 54 crores due to the sugarcine

ers and also for the fmplemen-
tation of the Wage Board recommen-
dations so far as the sugar wotkers
are concerned,

I am sure that ruling party mem-
bers will unhesitatingly agree with
me in my demand for immediate
nationalisation of sugar industry. If
the Government feel that this question
will take some more time at least it
must be ensured that the sugar work-
ers get their wages as per the recom-
mendations of the Wage Board, and
it necessary the Government must
introduce in this very session a Bill
for this purpose, It is mot merely
the demand of the Opposition Party
Members. Shri Darbara Singh, who
is a member of the All India Con-
gress Committee, has been demand-
ing this. I hope that the Govern-
ment will at least pay heed to the
demand of its own Party Members.

Supporting the Bill of Shri D. K.
Panda, 1 conclude my speech.

SHRI K. SURYANARAYANA
(Eluru): Sir, I want to raise only
two points. The wage board recom-
mendations made in 1969 have still
not been implemented. We do not
know why they are delaying it. What-
ever legislation we pass, we are not
seriously implementing them. That
is the real reason for the set-back.
We are doing well but now and then
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my distriot, with g capital of 25 lakhs.
They have taken deposits from  the
farmers to take the cane. When we
them to convert the deposits
capital, they never agreed.
now Rs. 8 erores. I am surpris-
hear that the Government has
permission for the expansion
capitalist companies wathout
y policy or basis or public know-
ge. In my district there are near-
ly 70,000 acres where cooperative
sugar faclories are coming up. It took
me 14 years to get a licence for a
sugar factory I failed thrice, al-
though I was a members of Parlia-
ment from 1952-58. It is only under
the Government of Shrimati Indira
Gandhi that I got the licence and it
is going to be commmssioned. I am
seriously implementing the wage
board recommendations. Why was the
Government not asking the other
factories also to implement them?
One unit has been purchased by a
karodpati from Madura in  South
India. He has got several mills there,
He has got sufficient money to im-
plement the wage board award. But,
mstead, he has given up the factory.
Government have now taken over
that sugar factory and auctioned it
to realise some tax arrears, He has
to give Rs. 10 lakhs to 15 lakhs to the
farmers. I am fighting with the Gov-
ernment and the company to get the
farmers their due This is a unit
started by a trust and yet this is the
fate of the farmers and the labourers
in the sugar industry,

i

to

FERBREY
v??sgg

We are expecting every day that
the government will come forward
with a policy of nationalisation or et
least cooperativisation so that the
workers and farmers will become the
proprietors. Why ghould the govern-
ment think that nationalisation will
result in loss? By nationalisation you
will have marketing, distribution, price
fixation everything in your hands.
Take the case of the existing sugar
mill owners. They start in =mall
way and make & lot of money.
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1 understand that the report of the
Bhargava Commiitee, on which the
Government have spent nearly Rs. 20
lakhs, has gone to the Cabinet. The
Cabinet should take a decision 1m-
mediately, Where is the necessity for
delay in this, The nationalisation of
the sugar industry is in accordance
with our parly programme and also
the policy of the Government. So, 1
want the Minister in charge of the
sugar industry to implement jt at an
early date.

ot gov W wgEm (R3)
Iqremw oY, ag W faw @ gEA
fasre & fag wrar & =Y 937 @ W
ah ¥ § Iq B @ATE F@ § AR
g ¥ 3¢ faer sanr § fo @&
aerTe el FE N | qarAmar & fw
T afz gy wFC A w7 QA
&9 FT WAGE § AHR & A ¥ g
faar{aq“r'&anl Ty 43 30 g
I TG w1 GAT 7T HT w9 @
feaggrurasrma g | o
Wa WrEwwar 9edl § 39 & sy
¥ wrd wrar ¥ dar faar e &
gaferg &7 #Y AqAlT 413 M T ®
g g W @ F AT AT QNE R
fowifonr & s =ere ag fear o
@y 1w A FgAr & e faa A
3unr & wifeer ¥ 17 fawifn & A
7€ foear § wr g AET. W wA
qmedY fw g @ ag fawrfor wmé
¢ ow ¥ vw ) fargy waber el fway
I N F ¥ wer e fear awr wfas
g A dar AT Pr I ITN W
T aw & AW W W T W @
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wy ogr Y A o I *  fag
A 7 WY 3y ae ¥ oy W
arfe g€ &7 @™ FTE AT € fA
wog<d w fa 't wwb o fv RewRe
FRwmrgfemafam imagd &
sfar wdt zar § W wg g e & s vg
A /7 fEaAT § 9% AW wEqM FIF7
e frwmr & 1 €T O T AT AW F
farg | o A T @ Ay
aar ar ¢ fe grdY & i frary &
s aw w W 1 xafaq ¥w oy
st ¢ i for mfreY & 4@ ool aw
p rdv¥e Al FRT R 9T &
fasre 8 Faamr @A =g
wror gy 7 Ao fawar o @ € )
feadw it F €@ TITIGA 7 ITHI AT
Fay —1 <grd | A AT AFT A Wy
fsay oy g & 1 wonge Fielt o o e
saT § 9% qa7 ey az o faramn
) Qagardi  ®E AT IO § ARl
fradam i omar a8 o *1
oY ey fear Smar § B 9% &0
dat w7 faur o ¥ ¥ AgA W
I Ay dar ¥ ¥9 ¥ sqaeqr dwar
WU RTERTE | W FTET SO
N ger T § 1§ 77 T e
fr gt el w8 @ | Ty AT
sTRTM RTE 7 T qrfes wY e
wedy At & a1 9w w1 Aok woer
WMEfmrsrmamag ? W
g frgr ar award 1 ¥ W
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Jmon yfaar g1 ¥wi agt wré
¥ ot witforg gore faY & srfos &
AT ARt g § F wa § e
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frdt waf ¥ q@ M NPT HCH 37
] N AT A3 v )

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI Bal-
govind Verma): I have listened very
carefully to the speeches made by
the hon, Members when the Bill was
discussed 1n this House on 3rd May
1874 and also to-day.

The sole object of Shri D K Pan-
da’s Bill 15 to make the recommenda~
tions of the Sugar Wage Board sta-
tutorily enforceable on the industries.
They laid stress on this point and I
am told that the Wage Board sub-
mitted 1ts report in February 1970
and the Government’s resolution
thereon was 1ssued on Tth July 1970.
The Board was a non-statutory body
and the implementation of its recom-
mendations has to be secured mainly
through persuasion and advice.
The State Governments were 1n
charge of the work of mmplementa-
tion as they are the appropriate
governments m regard to this indus-
try under the Industrial Disputes Act.

So, the slow pace of implementation
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and &also in phases i ong important
factor which miy have possibly led
to the introduction of this Bill by
Shri D, K. Panda in July 1871.

Since then many developments
have taken place in regard to this
sugar indusiry. I may tell the House
that in December 1871, the then
Labour Minister, Shri Khadilkar
wrote to the State Labour Ministers
requesting them to take effective
steps to ensure the implementation of
the Wage Board’s rccommendations.
I do not have the details and uptodate
gtatistics to show the number of sugar
mills which have implemented the
Wage Board recornmendations and
those which have not implemented
them, I have reasons to believe that
the present position of implemen-
tation is by and large very  satis-
factory.

SHRI DINEN BHATTACHARYYA:
Nobody has paid the arrears.

SHRI BALGOVIND VERMA: I
might mention that demands have
been made or revision of the existing
wage structurc in the sugar industry.
In this connection we had meetings
with the representatives of the em-
ployers and the workers on 27th Nov-
ember 1973 and 6th December 1973
In both these meetings which was
attended by almost all major trade
unions, there +were no complaints
about the non-implementation of th-
Wage Board's recommndaions. To-
day, I am really very much surprised
when Shri Dinen Bhatacharyya has
brught to our notice that one sugar
mill at Raigarh has not implemented
the Wage Board recommendations...

SHRI D. K. PANDA: That is also
the case even in Andhra,

SHRI BALGOVIND VERMA: In
ghri Suryanarayana has

pointed out & different thing that one
mill 18 running into arrears of Rs 15
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lakhs to the cultivators on aceount of
non-payment of price for sugar cane
supplied to the mill and net that it
has not paid wages to the workers.

An. Hop. Member: When was it
implemented?

SHRI BALGOVIND VERMA: That
is quite a different thing. I may tell
you that these things were never
brought to our notice even when we
held discussions with the representa-
tives of the trade unions, Now,thatit
has been brought to our notice, we
will certainly take up the matter with
the State Government to see that

these recommendations have ibeen
carried out.
There were no complaints about

non-implementation of the Wage
Board's recommendations but there
were gtrong demands for the revision
of the wage structure through a bi-
partite commuttee. This was the em-
phasis which was laid by all the trade
union leaders and they also wanted
grant of interim relief.

A demand was also made for the
payment of a suitable retaner al-
lowance because I know in most of
the mills this retainer allowance 1s
not being paid, particularly, in the
South and elsewhere. I am glad to in-
form the House that agreed conclu-
sions have been reached both in re-
gard to the payment of interim relief
and retamer allowance, All this
means a substantial benefit to  the
workers. Sa, this agreement has
been reached so far as this matter is
concerned.

Then, Sir, as regards the interim
relief, I may say, this was to be en-
forced only wp to the 30th June, 1974.
We have written to the State Govern-
ments about thig and requesting them
to advise the sugar mills to give the
interim relief for July also and to set
it off against the dearness allowance
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scheme for the month of July to be
computed under the wage Board's
recommendations, I am sure they
are paying this amount to the work-
ers also. It has been suggested by
some speakers that some machinery
should be set up to revise the present
wage structure for the sugar indus-
try. I would like to mention the name
of Mr. Narsingh Narain Pandey who
specially stressed this point, This
question is being considered by the
Government. A decision may be ex-
pected very shortly.

Then, certain suggestions  were
made by Shri Pandaji, Shri Narsingh
Narain Pandey, Shri Darbara Singh,
Shri Ialnye Sambhali, Shri Pani-
grahi and Shri Dinen Bhattacharyya.
Most of the Members who have
spoken have laid stress that the
sugar industry should be nationalised
I regret, I am not in a position to
deal with this issue since the matter
concerns the Ministry of  Agricul-
ture, but I am sure they are looking
into the matter and they will do
what is necessary. It 1s under active
consideration of the Government. So,
now all that I can say is that the
situation which 1s sought to be reme-
died by Shri Panda’s Bill no longer
exists and it does not require the
enactment of any special legislation
and more so in the context of the
increasing emphasis on bipartite set-
tlement of wage matters, ihe need for
statutory support for implementation
of Wage Board recommendations does
not arise at all, Of course there may
be some stray cases of non-imple-
mentation here and there and 1f I am
informed about it, I assure you, I will
take a necessary action in the matter
and I will request the State Govern-
ments to take suitable action in fhe
matter.

In view of this, I am sure that Shri
Pandaji will withdraw the Bill
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16 hours.

SHRI SHIVAJIRAO S. DESHMUKH
(Parbhani): I would like to draw
the attention of the Labour Minister
to the fact that there are many fac-
tories in the joint sector which are
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in arrears of the Second Wage Board
awards, They are yet to implement
the wage board award. I wish to
draw the attention of the Minister to
this fact that there are thousands
and thousands of agricultural workers
basically but they are declared as
casual workers. In Maharashtra,
there are sugarcane workers, They
have been declared as factory work-
ers and they are subjected to the jur-
isdiction of the wage boards. There
are lakhs of rupees remsining in
arrears.

MR. DEPUTY-SPEAY, ER: The
Minister will take due note of it and
necessary action will be taken by
him,

SHRI D. K PANDA (Bhanjanagar):
Mr, Deputy-Speaker, Sir, I am thank-
ful to the hon. Members of the Trea-
sury Bench as well as the other side
for taking part in the debate There
is absolutely no difference of opinion
for effective implementation of the
recommendations of the Second Wage
Board, But, I got a reply from the
hon. Minister which stil] remains un-
satisfactory reply. The point is how
this can be effectively implemented
with retrospective effect, That is a
simple question. The hon. Minister
could have come forward with th~
answer if at all they were serious in
implementing the reommendations
either by the method of persuasion
or by requesting those sugar tycoons
at least. By that process, to a certain
extent, have they implemented these
recommendations from 1st November,
19697 That is the crucial date from
which they come into effect. My
friend, Shri Narsingh Narain Pande
and several other Members have cate-
gorically stated that in many sugar
industries, especially in U.P., Orissa
and in M.P. they have not implement-
ed from that date from which they
were directed to implement the re-
commendations. What does the Gov-

ernment do? They simply requested

Sugar Indy, Bill

those industries to implement them
by the method of persuasion,

Now, what I wish to bring to the
notice of the Minister is that if they
are not paid from 1st November, 1968
why should they not be paid at least
from 1st November, 18707 Through-~
out the cotntry, statewise, if you take
into consideration the specific circular
issued by the very Cooperative Fede-
ration of Sugar Industries, that says
this will come into force from 1st
November, 1970 and it will be im-
plemented. Even in cooperative
sugar industries, in certain cases—
I have given an example—it was im-
plemented from 1871 only and not
from 1870. With regard to this as-
pect of the matter, I want to know
whether Government have called for
the reports from the State Govern-
menis This question has to be ans-
wered by the Minister to the satisfac-
tion of all the Members present. My
second point is this, If you have im-
plemented it, that may be a general
implementation. I want that should
be a specific 1mplementation. My
friend from Maharashtra said that
casual workers have been totally neg-
lected, They could not be brought
within the purview of the Second
Wage Board reommendations, I want
to know whether these wage arrears
are going to be collected by making
these recommendations statutorily
binding on them. Or will the Gov-
ernment go on making only a request
or go on begging those sugar tycoons
to implement them. They have al-
ready got enough money.

The hon Member Shri Suryansra-
vana hag made certain point with re-
gard to expansion of ertain sugar in-
dustries, Some sick mills have been
given crores of rupees. They have
been given development rebate, ex-
cise dufiy rebate etcq efc. running
to crores of rupees, Shri Suryanara-
vana hag made a point regarding the
cost of levy sugar as worked out by

the Tariff Commission, What {s #?
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The Government policy itself has in-
creased the price of sugar—not with
regard to levy sugar alone, The
sugar magnates are creating black-
money because you have allowed
them to sell 30 per cent in the open
market, 8o, they have been given
s0 many opportunities to fleece the
consumers, They are also allowed to
keep an arrear to the tune of
Rs. 52.25 crores regarding cane price.
All these things have given them a
good handle to exploit the entire nation
and bring about crisis in the sugar
field. Therefore, I want to know why
this should not be made statutorily
binding. I want the hon, Minister to
give an assurance to the effect that
they will bring forth a Bill—in this
Sessiop itself—because it is only ad-
ding one line that this should be sta-
tutorsly binding.

MR, DEPUTY-SPEAKER: He has
already said it is not necessary.

SHRI D. K. PANDA: Ingpite of
all the declarations against the ty-
coons iill today we have not taken
any steps to punish them. Why
rupees seven to eight crores should
be left in the hands of sugar barons
against whom the Congress is com-
mitted to nationalise, Therefore,
they should not again write to the
State Governments as it 1s not within
their powers to see that it is imple-
mented. The State Governments can
merely persuade the tycoons and
mere persuasion would not do, There-
fore, I demand that immediately an-
other Bill be brought by the Govern-~
ment in this direction,

A calculation has been made and
it has heen found that these tycoons
including sugar barong are in arrears
to the tune of Rs, 833 crores on account
of tax and eleciricity charges, etc.
Altogether, it would come to about
Rs, 2000 crores, But we have allow-
ed them all this money and now the
wage freeze ordinance has also been
brought forward. So, my appeal to
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the hon. Minister will be that at least
the retaining allowance which had
been promised should be given.. .

MR. DEPUTY-SPEAKER: Why
can he not round up his arguments?

SHRI D. K. PANDA: The bhon.
Minister himself had referred to the
retaining allowance, The decision
taken at the bipartite negotiating
committee has not been implemented,
though it was a decision taken under
the chairmanship of the hon. Minister
at that particular meeting of the
irade umion representatives, At that
time, there was no occasion to bring
up all these points because the main
point was that the sugar workers
were paid very poorly and the wage
level was the lowest so far as the
factory workers were concerned,
Thus, the question of the revision of
the wage became g prominent thing
at that time. The relaining allow-
ance was to continue till June, 1874,
but that period has already expired.
Therefore, I now demand that the
bipartite machinery for negotiating
on wage revision has to be brought
into existence once again.

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill to provide for
implementation of the recommen-
dations of the Second Wage Board
for Sugar Industry in India and to
make it statutory with a view to
maintain industrial peace in sugar
industry in the country, be taken
into consideration.”.

The motion was negatived.

MR. DEPUTY-SPEAKER: The
motion is lost. Now, we shall take
up the next Bill.

SHRI D. K, PANDA: May I make
one appeal? 1 seek your pretection,
Bir. . ,
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MR DEPUTY-SPEAKER Rather
seek his protection

SHRI I K PANDA I do not
vant to make a speech b

MR DEPUTY-SFEAKER This
would not go on recond I have dee-
ared that the motion 1s lost and still
1@ 1s rising to speak He should have
fone 1t before I have declared al-
‘eady that the motion 18 lost It
would be irregular if he speaks now

16 14 hours,

CONSTITUTION (AMENDMENT)
BILL

(Amendment of articles 19 and 326)
by Dr Laxmnarain Pandeya
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**Not concluded

Movecd with the roommendation of the President,



